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West Bengal Act XI of 1978l 

THE WEST BENGAL COLLEGES (PAYMENT OF 
SALARIES) ACT, 1978. 

West Ben. Act XV of 1981. 

. . 

West Bcn. Acr XXI OF 1982. 

An Act 10 ??lake pro~risio)rs for regrrlar papleaf of sr~lary ro persotrs 

e~~iployerf  it1 Colleges it1 Wesf Bet~~nimldn~aftcrr cotrrrecred tlrerewirh. 

WHEREAS i t  i s  expedient 10 make provisions for regular payment of 
salary lo persons employed in colleges in Wesl Bengal and rnauers 

connec~ed therewith; 

It  is hereby enacted in the Twenty-nin~h Year of h c  Republic of 

India, by he Lzgislamre of West Bengal, as follows:- 

1. (1) This Act may be called the West Bengal Colleges (Payment Shod ~ i ~ l c ,  

of Salaries) Ac[, 1978. 
exlcnt. 
cammcncc- 

(2) It  exlends lo [he whole OF Wcst Bengal, 

(3) It shall be dcemed to have come inlo force on the 3rd day of 

February, 1978. 

(4) TI shall appIy lo all colleges in West Bengd excephg Government 

colIeges. Governmenl-sponsored collcges and colleges administered by 

religious or linguistic minorities or under any trust and colleges which 

do not take any financial assistance from the State Govemmcnl: 

Provided lhar the Slate Government may, if il considers f t ,  exempt 

any college from the operation of [his Act for such period iu it may think 

necessary: 

Provided further that any collcgc, other rhan a Government college 

or a Government-sponsored collegc cxempted from he openlion of this 

Act, may apply lo the State Govemrnenr for being governed by the 

provisions of this Act and on consideration of such application the Slate 

Government may exlend the provisions OF this Act to such a cotlegc. 

mcnl and 
applicsrion. 

]For SPillernenl or Objecl~ and Rca~ons, sce ~ h c  Calcrttra Gazerre, firraordinary, 
Pan IV. olrhc 151h M.uch, 1978. page 486: Iur prmecdings orlhc Wur Bcngal Lcgislauvc 
Assembly. sec Ihc proceedings of the mccling of drat Aswmbly hcId on rhc 23rd March, 
1978. 
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l71e Wesr Berrgul Colleges (Payrtier~r of Salaries) Acr, 1978. 

[West Ben. Act 

(Secrintl 2.) 

Definitions. 2. ln this Act, unless [he conlexl olhenvise requires.- 

(a) "actual income" means the income aclunlly realised by a 

college by way of milion fees, fines and other charges and 

also includes gnnls excluding the amount received for capiral 

expendirurc from Ihc University Gnnls Commission and 

other agencies and amounrs receivcd from endowments for 

specific purposes, conlribulions 10 sludenis' union fund, 

caution-money deposits and other refundable fccs and 

amaunls appropriated towards rent charge, capilaI fund, 

provident fund and orher statutory charges; 

(b) "assumed income" means the income realisablc from lhc 

students of a college by way of tuition fees, fines and olhcr 

charges and includes the amounls received as grants 

excluding the amounls received towards capital expenditure 

from rhc Univcrsily Gnnts Commission and other agencies 

and amounrs receivod from endowments for specific purposes 

and conlributions 10 sludenls' union fund, caution-money 

deposils and other refundable fees and arnounis appropriated 

towards renl charge, capilal fund, brovjdenr fund and arher 

stalulory charges; 

(c) "college" means a college or an insrilurion affiliated to a 

University but does not include a Government college or 

a Government-sponsored college; 

(d) "Government college" means a collcge maintained and 

managed by the Stale Government; 

(e) "Government-sponsored college" means a college declarcd 

by [he Slate Govcmmcnt as such; 

(0 "college authority", in relation to a college, means the 

Governing Body or Managing Cornmiltee or any other body, 

by wharever name it is callcd, charged with the management 

of the affairs OF [he collcgc and recognised a s  such by  he 

Universily to which such collcge is affiliated; 

(g) "Principal" means the head of a college by wharevcr name 

called; 

(h) "salary" means the monthly emoluments payablc to 

employees, leaching and nan-teaching, of a colIege and 

includes such ollowunces as may be approved by the Slale 

Government from lime to time; 
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TIte Wesr Berlgal Colleges (Pnynle111 of Salaries) Act, 1978. 

(i) "Universily" mcans any of the Universities constituted or 

established, as the casc may be, under,- 

Wcst Bcn. 
ACI XXXlll 
of 1955. 

( i )  Ihc Jadavpur University Acr. 1955; 

WCSI Ben. (ii) the Burdwan Universiry Acl, 1959; 
Act XXlX 
or 19511. 

W c s ~  Bcn. (iii) the Kalyani University Act, 1960; 
ACI XIII or 
1960. 

\Ycsr Bcn. 
.. h c l  XXVll 

of 1961. 

Wesi Bcn. 
A C ~  xxrx 
or 1961. 

\Vest Bcn. 
Acl I1 of 
1966. 

(iv) the North 0engal University Act, 1961; 

(v)  he Rnbindr~ Bharati Act, 1961; 

(vi)  the Calcutta Universily Act, 1966; 

3. (1) W i h  cffcct from the commencement of this ACL the Statc Financial 

Government shall assume the charge OF Full paymenr of saIary lo the amn~cmcnl- 

employees, teaching and non-teaching, of colIeges governed by this Act. 

The State Government shall make periodic-advances ro colIcge authorities 

for payment of salary regularly to the employees of such colleges. 

(2) The salary of h e  leaching and non-reaching employees of a 

college shall be paid according to scales approved by the Smre Government 

wilh respect to different posts: 

Provided that such scales for the empInyees shall not be lower than 

h e  scales adopted by the State Government and in operation on the dale 
of coming into form of this Act: 

Provided Further tha~  if there is any dispule about the nature of any 

post, the Slurc Government shall delemine [he same and the decision 

thereon shall bc final: 

'Provided also [hat h e  teaching and non-teaching employees of a 

college governed by this Act shall be enlitlcd to such allowances and 

at such rates i~s are admissible to the employees (teaching and non- 

teaching) of Government-sponsored colleges. 

4. ( I )  No college shall incur any expendilure on capital slccounl Rcslriciion 

or ~ransfer any movable or immovable property without the previous On CO"CgCq-~ 

approval of h e  Shte Government. 

'This proviso wu substiluled Tor the original proviso by s. 2 of  thc Wcsr Ecngal 
Collegcs (Payrncnl oi Salarim) (Amendmen11 Act, 1981 (Wcst Bm. ACI XV of 1981). 
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The West Berrgai Colleges (Paytrrerit of Salaries) Acr, 1978. 

[West Ben. Act 

(2) A college aullmrity shall not allow free-studentship bcyond such 

l i m i ~  as rhc Srarc Governrnenl may. by order from rime LO timc, f i x  in 

respecl of thnl collcge. 

(3) N o  cotIege shalt, without the previous approval of the Stare 

Govcmmenr, revise lhe mres or tuition fees and ohcr fccs and charges. 

(4) A college authority shnll not allow, wirhou~ thc previous approval 

oFhe Director of Public Insrrucrion, Wesr Bengal, or any officer aurhorised 

by him in [his behalf, any reduction or remission of fees: 

Provided thnl rhe Principal of a collegc shall be comperenl 10 remil 

fines fixed for lale payment of luition and orher fees. 

(5) TI shall be the duly of n college aull~orily 10 collcc~ ~uil ion fees. 

fines and olhcr charges from each and every s~udenl on ihe roll of such 

college, except those who are gramred he-studentship. and such fees as 

may have been fixed for students enjoying such benefit and lo pay the  

Srare Governmen1 '[such percentage of thc assumed income ns thc State 

Government may, from rime to time, derermine.] 

(6) A collegc aulhority shall, upon instructions by rhe Stale 

Government in [his bchall, slrike off the namc of a student from the roll 
of such college if such student defaulrs in pay-ment of tui~ion md other 

fees for such period as the Slate Govemmcnt may determine. 

Dcposirs by 5. A college authority shall within fifteen days of the expiry of a 
collcgcs. 

month deposit w i h  the Stale Government under appropriate head of 
account as may be specified by the State Government 2[such percentage 

of the actual income of rhe month as lhat Srare Govcrnment may, from 

time 10 rime, dcrermine] and may retain the balance for being spent on 
non-salary items of a recurring nature according to schedule of expenditure 

approved by the Slate Govemmenl. 

Accounrs 6. (1) Nolwiths~andinganylhing conrained-in lhe prcccdingsection, 
and 
mimbursc- a college authority shall at [he end or  cach quarter submit an account 
mcnt. of the assumed and actual income during the preceding quarter and 

deposit with rhe Stare Government under thc head of account as provided 

under seciion 5 such amount by which [he acrual amount deposired by 

the college authoriiy under scc~ion 5 falls short of '[the percenlage of 

the assumed income delermincd under sub-secbon (5) of seclion 41 

during the quarter wilhin [he following quarter. 

'The words within rhc squarc bnckeu werc subsrirurcd lor thc words "scvcnry-fivc 
per cenr. of thc assulncd incgrnc" by s. 2 of h c  Wcsr Bcngal Collcgcs {Pnymcnt orsalarics) 
(Amcndmcnt) Act. 1982 ( W u r  Bcn. Acl XXI of 1982). 

T h c  words within ~ h c  squarc b n c k c ~ ~  were substilultd for rhc words "scvenly-five 
per cerlr. or rhc actual incomc of lhar monh" by S, 3, ibid. 

'Thc words. 6gurcs and bnckci!r within ~ h c  rquarc brackcu wcw subrti~utcd lor tlic 
words "scvcnty-five per cent. of ~ h c  assumed income" by s. 4 ,  ibid. 
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(2) The State Government shall on examinsllion of!hc accounts have 

 he right to fix rhc amoums t h a ~  mny be payable by the collegc under 

sub-section ( 1 )  and direcl Funher deposil on lhat accounr wilhin such 
time as it thinks proper. 

7. (Power of Srore Govern~t~c~rl ro r ~ l a r ,  n ~ i r l  linbiliry of co l l e~es  

itr srrclr case.]-Onlit~ed 1v.c.f.  ire 1.s1 cluy of Febrrrary, 1982, hy s. 5 

of r f~e  Wesr Berzgol Colleges (Pclyrrlet~r 01 Salarir!~) (Anrerrdtlier~f~ Acr, 

1982 (L'esr  Berr. Acr X X I  oJ 1982). 

8. ( 1 )  If any college aulhorily fails to comply wid1 thc provisions A,,W,,I- 

of sub-section (1) or thc direction under sub-section (2) or section 6 the 
~ ~ ~ i ~ ~ 5 1 r s -  

State Government may, by order published in (he Oficinl Gaterrc, tor. 

supersede h e  college authotily for a period. not excccding one year at 

n time, and appoin~ an Adrninistra~or to discharge the functions of the 

collcge authoriry. 

(2) The State Government may, if i t  i s  sa~isfied that it is no Iongcr 

neccssmy lo retain thc Adininistraror, cancel the nppoinlmeo~ of the 

Adminislrator berorc h e  expiry of thc period or supersession and make 

over the admin isua~ion of tile collcge to the college authority. 

9. Every collegc shall submil 10 the Director of Public Instruclion, Submiscion 

West Bengal, budget estirnalcs for a yex in advance by such dole as ~~~~~~~ 
may be specified by him. 

10. The provisions of this Acl shall have effect notwilhslanding OvcrriJig 

anything to the contrary contained in any other law or in any ins~rurnent 
CriCC'' 

or in  any cuslorn or usage. 

11. The Stale Government may from lime to limegive such directions, pow, ,, 
not inconsistenr wilh the  provisions of this Act, to a college as may bc g?c,ion, 
necessary for carrying out [he purposes of [his Act. 

12. If  m y  difficulty arises in giving effect to the provisions of h i s  Rcmoval'ol 

Act, rhe Stale Govcrnrnent may, by order nor inconsistent with the dirficu'ly. 

provisions of this Act, remove that difficulty. 

Wcsl Bcn. 
OI~.VIII 

13. (1) Thc W e s ~  Bcngal CvlIeges (Payment o i  Salaries) Ordinance, Rcpcill and 

1978, is hercby repealcd. 
savings. 

1978. 

(2) Anything donc or any action laken under lhe said Ordinance 

shall be deemed ro have bccn validly done or taken under this Act. 
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